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FAT. 2775(3T).— Fa1 T TLHIT F TS IH AT @A A2aaTed (YH H ITART 5 ATEHRT HT 51)
AT 1962 (1962 FT 50) (P T8H THF TATT I ATATHAR FT 4T §) T &1 3 T IT4TT (1) F
T ST T TS AT TLHL & GSIAH 3T TTHfda ] 71T shl ATAg=AT S&AT1 1. 3. 1713 ()
AT 15 319, 2025 ST AT o THTLTIT TSI |, 1682, 91T — |, gve 3, I3T-1vL (i) T 15 31,
2025 H yeTiora it 2 off, g 39 srferEar § gorw et § RSy v § Aty vew § i stuw
FATLAT [IfHeT FT IRl * TRERH & (o0, IRIET- gATQ  -aAT qTeqdTed TRASHT & J8d,
AT &l TEHIA- AETRTAITT, RreT- g 3T qgeid- For, Sear- Soage , 1s9- e
e 3 TSt o forT ST 3 rfereTe ¥ oot e % ford srae smwerar &y =rroer &y oft |

31T ITh TS0 ATAGAAT 6t TFFT ST 1 19.04.2025 ToF ITAE FT &1 5 off| 32 I Aterfaas
FT &Y 6 T STLTT (1) F AT H TAT TTIHTIT 7 Fa 1T TR &l 90 T & 2

AT FEE AR 9, 3% RO 9% =™ F3 F 7E97q 3T I8 q9reTE gf S 97 6 3 9
qTEqeTed faer & forg sruferg 8, SH ST F ATEhT T S e 7 fafaeaT R 2
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qdA: T, HalT LRI I ATAHIT T 1T 6 T ITATT (1) FET T&T TRAT FHT TINT T g0
TAE G JT9T FXdT & o6 =7 ATEg=eT ¥ §a7 aqg=T | Ay g & arevarsy Feme # fow soanr
% ATERTT T 377 AT S0

Y FET TEAE I AT FT 9T 6 FT ITETT (4) FRT &7 RN T TN Fd g, Tg
fger 3T 8 T ST qIF & STANT &7 AT TH S0 % TH1H 6l arg F Fard aewe § [=2d g &
FATT, Tt T =T & T gre a4 sfiae wiged s § [fga gri

e ST =fas arevere sferfaam, 1962 #1 amer 10 F srefim frft oft arfef & oo ==
AT wad s Quiaar Saeert gt =T areaarey § avafad et off arer a2 36 9w &
fo=g TS TaT AT FIAT FIAATEr qol &l TR

I
T - hesmar ST - AT
AGEHI T AT T AT ATH wATe FHHIE P — -

1 2 3 4 5 6

635 0 2 88

473 0 4 80

474 0 7 68

100 0 5 4

485 0 1 60

85 0 6 48

84 0 2 64

99 0 5 28

487 0 5 76

HGTHTTITIT AGTSTETAT - 77 488 0 0 20
490 0 0 20

87 0 1 87

86 0 2 88
83 0 2 16

554 0 0 20

542 0 12 24

54 0 15 20

53 0 24 0
602 0 3 36
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HILT T TSIA . AHTYTL

T (- SFaftiE ST - Arfeam
CERK)
T T AT T T AT wAie wHIH
FRAT T ENEIC
1 2 3 4 5 6
1225 0 14 40
109 0 1 60
110 0 2 24
111 0 2 88
112 0 2 40
113 0 2 20
114 0 2 24
115 0 2 63
116 0 2 0
124 0 1 28
98 0 3 0
) 125 0 19 80
S T 255 126 0 1 28
138 0 0 20
139 0 0 20
140 0 3 30
142 0 0 20
143 0 2 80
144 0 3 60
145 0 0 20
146 0 1 0
147 0 2 56
148 0 0 60
150 0 5 70
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T - SFafiEg T - SfeeT
N N . W
T FT AT e T AT e FHIH — - e

1 2 3 4 5 6

151 0 20 88

154 0 3 20

155 0 2 80

, 213 0 2 88

o T 255 103 0 0 20
102 0 1 28

101 0 2 24

93 0 1 15

[FT. . 3%-11017/2/2025-3r=m-11/£-52411]
T FHWR 919, A< qi=a

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 1st June, 2026

S.0. 2775(E).— Whereas, by the notification of the Government of India in the Ministry of Petroleum and
Natural Gas, published in the Extraordinary Gazette of India no. 1682, Part-11, section-3, sub-section (ii) dated 15 April
2025 vide S.0. No. 1713(E) dated 15™ April 2025 issued under sub-section (1) of section 3 of the Petroleum and
Minerals Pipelines (Acquisition of Right of User in Land) Act, 1962 (50 of 1962), (hereinafter referred to as the said
Act), the Central Government declared its intention to acquire the right of user in the land specified in the Schedule
appended to that notification for the Purpose of laying of Paradip-Haldia-Barauni Pipeline by Indian Oil Corporation
Limited in Tehsils Mahakalpara of Kendrapara District and Kujanga of Jagatsinghpur District in State of Odisha
for transportation of Petroleum Products.

And whereas copies of the said Gazette notification were made available to the public by 19.04.2025. And
whereas, under sub-section (1) of section 6 of the said Act the Competent Authority has submitted report to the Central
Government.

And whereas, the Central Government, after considering the said report and on being satisfied that the said
land is required for laying the pipeline, has decided to acquire right of user therein.

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 6 of the said Act, the Central
Government hereby declares that the right of user in the land specified in the Schedule appended to this notification is
hereby acquired for laying the pipeline.

And further, in exercise of the powers conferred by sub-section (4) of section 6 of the said Act, the Central
Government hereby directs that the right of user in the said land for laying the pipeline shall, instead of vesting in the
Central Government, vest on the date of publication of the declaration, in Indian Oil Corporation Limited, free from all
encumbrances.
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Indian Oil Corporation Limited shall be exclusively liable for any compensation in terms of Section 10 of the
P&MP Act, 1962 and no suit, claim or legal proceeding would lie against the Central Government on any matter relating
to the pipeline.

SCHEDULE
DISTRICT: KENDRAPARA STATE: ODISHA
Name of Tehsil Name of Village Plot No. Area
Hectare Are Sgm.

1 2 3 4 5 6
635 0 2 88

473 0 4 80

474 0 7 68

100 0 5 4

485 0 1 60

85 0 6 48

84 0 2 64

99 0 5 28

487 0 5 76

MAHAKALPARA AKHADASALLI - 77 488 0 0 20
490 0 0 20

87 0 1 87

86 0 2 88

83 0 2 16

554 0 0 20

542 0 12 24

54 0 15 20

53 0 24 0

602 0 3 36
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SCHEDULE
DISTRICT: JAGATSINGHPUR STATE: ODISHA
Area
Name of Tehsil Name of Village Plot No.
Hectare Are Sgm.

1 2 3 4 5 6
1225 0 14 40

109 0 1 60

110 0 2 24

111 0 2 88

112 0 2 40

113 0 2 20

114 0 2 24

115 0 2 63

116 0 2 0

124 0 1 28

98 0 3 0

125 0 19 80

KUJANGA NUAGARH-255

126 0 1 28

138 0 0 20

139 0 0 20

140 0 3 30

142 0 0 20

143 0 2 80

144 0 3 60

145 0 0 20

146 0 1 0

147 0 2 56

148 0 0 60

150 0 5 70
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DISTRICT: JAGATSINGHPUR STATE: ODISHA
Area
Name of Tehsil Name of Village Plot No.
Hectare Are Sgm.
1 2 3 4 5 6
151 0 20 88
154 0 3 20
155 0 2 80
213 0 2 88
KUJANGA NUAGARH-255
103 0 0 20
102 0 1 28
101 0 2 24
93 0 1 15

[F. No. R-11017/2/2025-OR-11/E-52411]
HARIT KUMAR SHAKYA, Under Secy.
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